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Shri Manharsinh Shivubha RathOd, 
A.G. ocity, 
Block No.86, 
Kalavad Road, 
Rajkot. 

Versus 

Accountant General, 
AhrnedaiDad. 

Accountant General (A & ) 
R aj ico t. 

Coram : Hon'ble jir. P..Joshi 

Applicant 

: Respondents 

Judicial Member 

Mont ble Mr. D.K.Chakravorty : Administrative Member 

ORAL_ORDER -- 	 2/5/1989 

Per: HOn'ble Mr. P.M. Joshi 	: Judicial Member 

The petitioner Shri Manharsinh Shivubha RathOd 

of Rajkot has filed this application under Section 

19 of the Administrative Tribunals Act, 1985. He has 

prayed that the respondents i.e. Accountant General7 & 

Others, (Ahmndabad)be directed to regularise the SerVCeS 

for the post of Peon in the office of the Respondent 

No.2 and grant him all other consequential benefits. 

According to him, he has worked during the following 

periods: 

H  From 21.6.1979 to 30.9. 1979 76 days 
From 20.5.1980 to 31.10.1980 116 days 
From 01.1.1982 to 19.12.1982 112 days 
From to 75 days " 

t Is alleged that he was invited for the 

selection in response to his application of 17/7/192* 

for the post of of Peon in the 	G office, RajiOt but 

h 	has not been informed about the result thereof. 

He further alleged that there was no fair selection 
- 

O 	:ec 	no marks uere allotted1jflO standard or 
- 

guideline Pfixed for the purpose. 



: 2 : 

The respondent have opposed the admission of 

the application filed by the petitioner vide their 

counter dated 5/9/1988 and additional reply dated 

9/12/1988. According to themhe vacancies in 

various categories in cadre of Group-D viz. Peons, 

sweepers, Farash, interviews wei:e conducted on different 

dates of the candidates sponsored by the local employment 

exchange office and of the candidates workina or had 

worked in the office of the opponent No.2 as daily 

wage workers by the Selection Committee appointed by 

the Accountant General (Accounts and. EntitlEmt.:nt), 

Rajkot. It is further submitted that the a:;plicaflt 

had applied for the post of peon and he 14as inteiewed 

along with the other candidates. However, he has not 

boon selectee for regular appointment for the post of 
'Tk.f R1 

Peon. 	denied the allegation of the petitioner 

that no marks were allotted or no standad or guideline 

was fixed for the conduct of the selection by the 

committee as alleged. According to them the said 

selection is based on performance and personality at 

the interviews 

When the matter caine uo for admission, we have 

heard Nr.E3..3ogia and r.L.M.Thakkar for i'ir.J.D jera, h  

j1e learned counsel for the - petitioner and the 

respondent ras;ectively. We have also perused the 

materials placed on record and the instructions contained 

in the letter dated 15/4/1987. -t is true as p.r the 

instructions laid down in the said let-ter 	casual 

worker 	rkec for 20b days is considered el:aigible /wo  
- 

for apoointment along with other 	 sponsored 

by the Employment Exchange in accordance with the 

procedure followed for recruitment in the Govt. of 

ndia. it is pertinent to note that apart from the 



allegations of the petitionr that the reseondent 

had noA guidelines fixed for the conduct of tii 

selction7  he petitioner has not ped for any 

relief 	 selection which was undertaken by the 

respondent. Even apart from it,there is hardly any 

merits 4w sub stance in the allegations made by,  the 

petitioner in this regard. The petitioner's assumption 
- 

that since he had worked fo 206 daIs,  he is 

entitia to absorotion 
I 
seems to be misconceives. The 

oetitioner was invited at the selection he was intervie- / 
wed and he was found unsuitable an-di accordingly h cannot 

'- I1 
have any rievance against, ;'s action of the respondent. 

ghe aeplication is aevoid o: merits annacceroing1y, 

the sasie is rejected at the stage of adrission. 
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(D.K.chakravorty) 
drninistrative Ilember Judicia eitber 

a.a.hhatt 


